THE BANKING LAWS (APPLICATION TO
CO-OPERATIVE SOCIETIES) ACT, 1965

No. 23 oF 1965
[25th September, 1968]

An Act further to amend the Reserve Bank of India Act, 1934
and the Banking Companies Act, 1949 for the purpose of
regulating the banking business of certain co-operative
societies and for matters connected therewith.

BE it enacted by Parliament in the Sixteenth Year of the Republic
sf India as follows: —

CHAPTER I

Shorttitle . 1. (I) This Act may be called the Banking Laws (Application to
and com- (. -operative Societies) Act, 1965. ,
mence-

ment. (2) It shall come into force on such date as the Central Govern-

ment may, by notification in the Official Gazette, appoint, and diffe-
" rent dates may be appointed for different provisions of this Act.

CHAPTER 11
AMENDMENT OF THE RESERVE BANK or INDIA AcT, 1934

Hkﬁ%dﬁﬂtﬁi%ﬁhﬂelnaﬁﬂr—zﬂ—rggq;w :
in this Chapter referred to as the principal Act),—

i
§
|

-9 x x&)\
Amend- -2~In-section 2 of the Reser
ment of
section 2.

(i) clauses (a) and (aa) ghall be re-lettered as clauses (ai)

~ and (ail) respectively, and bgfore clause (ai) as so re-lettered,
the following clause shall be [inserted, namely:—

‘(@) “agricultural opgrations” includes animal husban-

dry and allied activitie§ jointly undertaken with agricul-

tural operations;’;

(i) for clause (bb), the following clauses shall be substi-
tuted, namely:—

“(bi) “central cofoperative bank” means the principal
co-operative society in a district in @ State, the primary oh-
ject of which is the/financing of other co-operative societies
in that district:
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Provided that in addition to such principal society in
a district & where there is no such principal society in a
district, the \State Government may declare any one or more
co-operative \societies carrying on the business of financing
‘other co-opergtive societies in that district to be a central
co-operative bank or banks within the meaning of this defini-
tion; ,

(bit) “co-opdrative bank” means a State co-operative
bank, a central to-operative bank and a pr1mary co~opera-
tive bank;

-(biit) “co-openative credit society” . means a co-opera-
- tive society, the prilmary object of which is to provide finan- -
cial accommodation fo its members and includes a co-opera-
tive land mortgage hank; ’

-~ (biv) “co-operative society” means a society registered,

or deemed to be registered, under the Co-operative Societies

2 of 1012, - Act, 1912 or any other \law relating to co-operative societies
for the time being in fori in any State: .

(bv) “crops” includes products = of agricultural opera-
tionss’; -

(iit) clauses (bbb) and (bbbb) shall be re—letteﬁed. ;e{s Jlauses
(bvt) and (bvii) respectively, and after clause (bvii) as so re-
» 1ettered the following cllause shall be 1nserted namely —

‘(boiii) “director”, in relation to a co operative society,
includes a member of any committee or body for the time
being vested with the manage ent of the affairs of that
society;’; . : AU .

(iv) after clause (c), the followikg clauses.shall be inserted,
namely: —

“(ci) “mark‘“ét‘ting of crops” ingcludes the processing of
crops prior to marketing by agricyltural producers or any
~rganization of such producers;

{cil) “primary agricultural credi

society” means a co
operative society,- - ' '

(1) the primary object or principal business of which
is to provide financial accommodation to its members
for agricultural purposes or for \purposes connected
with agricultural activities (including the marketing of
crops) ; and , .
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(2) the YZye-laws of which do not permit admission
of. any other ‘co-operative society as-a member;
(ciii). “primary, co-eperative bank” means a co-operative
society, other than\a primary agricultural credit society,—
(1) the primery objeet or principal business of
which is the transaction of banking business;
(2) the paid-
are not less than

p share capital and reserves of which
e lakh of rupees; and
(3) the bye-laws of which do not permit admission
of any other co-opetative society as a member;
(civ) “primary credit' society” means a co-operative
society, other than a primary agricultural credit society,—
- (1) the primary\ object or principal business of
which is the transaction of banking business;
(2) the paid-up shiare capital and reserves of which
are-less than one lakh\of rupees; and
(3) the bye-laws of which do not permit admission
of any other co-eperative society as'a member,
Ezxplanation.—If any di

ute arises es to the primary
object or principal business

any co-operative society refer.
“red to in this clause or clause (cii) or clause (ciii), a deter-
minatiori thereof by the Bank shall be final’;

(v) clause (ee) shall be re-lettered as clause (ei);

(vi) in clause (f), for the woyds beginning with “the prin-
cipal society”™ and ending with: “are deemed to be so registered”,
the words “the principal co-operative society in a State, the pri-

mary object of which is the firaneing of other co- operatlve sC~
cieties in the State” shall be substi

3. In section 10 of the principal Act,
(1), the following clause shall be substituted, namely:—

(e) is a director of a banking company within the meaning

of clause (c) of section 5 of the Banking Companies Act, 1949

or of a co-operative bank.”.

4. In section 17 of the principal Act, in Llause (2), Explanation to
sub-clause (b) shall be omitted.

5. In section 18 of the principal Act, in \clause (3) of sub-section
{(Z), after the words and figures “the Banki g Companies Act, 1949”,

+ 10 of 1949,

the words “or to a State co-operative bank |or, on the recommenda- -

lion ot the: State co-operative bank to any ¢ther co- operatlve bank”
shall be inserted,

l
!
|
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6. In section 42 of the principal -Aet,—

Amend-

. ment of
(1), for clause (c) of the Explanation, section 42.

11 be substituted, namely: —

(1) -in sub-sectios
the following clause sk

“(c) “liabilities

shall net include—

(i) the paidiup capital or the reserves or any eredit
balance in the pkofit and loss account of the bank,

“(it) the amount of any loan taken from the Bank
-or from ‘the Develdpment Battk or from the Agticaltural
Refinance Corporation or from the State Bank or from
any other bank notified by the Central Government in
this behalf, and

(itt) in the case\ of a State cosvperative bank, also
any loan taken by sugh bank from a State Government
and any deposit of mpney with such bank representing
the reserve ‘fund or any part theredf required to be
maintained with it by, any co-operetive society withix
its .area of gperation;’;

() in sub-section (6), in sib-clause (iii) of clause (@), for
the ‘words “is a company”, thelwords “is a State co-operative

‘bank ‘or a company” shall be sufbstituted.
7. Bection 44.0f the principal Act shall be omitted. Omission
, , of section
44,

8. In section 45H of the principal Abt, after the words and:figiires Amend-
“section 51 of that Act”, the words “orja co-operative bank or a pri~ 'rféilt’?{°f
mary agricultural credit society or a primary credit society” shall 4?1_(;'1011
be inserted. ; .y [

9. In section 451 of the principal Act,lin clause (e), after the word Amend-

‘corporation,”, the words “co-operative 3ociety” shall be inserted. g;i?fogf
151,

CHAPTER T Q
AMENDMENT OF THE BANKING CoMpaNIEs Acr, 1940
10 of 1949. 10. In the Banking Companies Act] 1949 (hereinafter in this Amend- g
Chapter referred to as the principal Act), in the long tide and in mentof >
the preamble, the word “companies” shall be omitted. ;c:]x:igg:tele g
' ' ! amble. !
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Amend- H-—(H—In section 1 of the principal Act, in sub-section [ ! se 5>
memof -he word “Compant fhe*wordd‘Regutatroszﬁhallmb&substmea~
section 1. k ‘
(2) Any reference to the Banking Companies Act, 1949 in any (g of 1949

law for the time being in force, or in any instrument or other docu-

ment, shall be construed as a reference to the Bankmg Regulatlon

Act 1949 -
Substitu- ~12. For section-3-of-the-principaj—Act; the™ following section-shall ... .
tionof  he gubstituted, namely: —
new sec-
tion for
section 3.
Actto .. “3, Nothing in this Act shdll apply to—
apply to ‘
co-opera- (a) a primary agricultural credit society;
tive ' .
societies (b) a co-operative land mortgage bank; and :
::t;::sl:taln (c) any other co-operative society, except in the

; manner and to the extent specified in Part V.”.

Amend- ~ ~ 13.7In section 18 of the pringipal Act, in clause (b) of the .

ment of Explanation, for the words “the Refinance Corporation for Industry
section 18. TLimited.”

,’, the words “the Industrial Development Bank of India
or from the Agricultural Refinange Corporation” shall be substituted.

o e

Insertion 14. In the principal Act, after Part IV, the following Part shall i
of new be ‘inserted, namely:— . .

Part V., . : / \
| |
‘PART V ) \
APPLICATION OF THE JACT TO CO-OPERATIVE BANKS i
: ’ . g
? Actto 56. The provisions of t&ns Act as in force for the time being, |
" apply to shall apply to, or in relation to, co-operative societies as they |
co-opera- apply to, or in relation o, banking companies subject to the ‘;
tive following modifications, amely:‘— |
societies
; subject te (¢) Throughout [this Act, unless the context otherwise K
CE modifica- |
3 tions. requlres, !

; . (i) -referent¢es to a “banking company” or “the

company” or ‘such company” shall be

construed as
references to a co-operative bank, :

35T Jomd 12t 1y, epo by AT SEL (70, 8.2 28l T,




Z of 1934,

e

oF 19651 Banking Laws (Application to Co-operative Societies) 285

(%) references to “commencement of this Act”
“shall e construed -as references to commencement

of the \Banking Laws (Application to Co-operative

Societiel) Act, 1965;

_(b) in sebtion 2, the words and figures “the Companies
Act, 1856, and’ shall be omitted;

(¢) in section 5— .

(i) after clause (ce), the following clause shall be
inserted, namely:—

“co-operative society”,  “director”,
icultural credit = society”, “primary
ank”, “primary credit society” and

of India Act, 1834.; :
(i) clauses (ff)\and (h) shall be omitted;

N (d) for section 5A, the following section shall be substi-
tuted, namely:—

“5A. (1) The provigions of this Part shall have
effect, notwithstanding ayything to the confrary con-
tained in the bye-laws of\a co-operative society, or in
-any agreement executed it, or in any resolution
‘passed by it in general mgeting, or by its Board of
directors or other body entristed with the management
of its affairs, whether the samd be registered, executed or
passed, as the case may be, before or after the com-
mencement of the Banking Laws (Application to Co-
operative Societies) Act, 1965.

(2) Any provision containgd in the bye-laws,
agreement or resolution aforesaid, shall, to the extent
to which it is repugnant to the pryvisions of this Part,
become or be void, as the case miy be.”;

{e) in section 6, in sub-section (1), ,
(1) in clause (b), the words “, but excluding the

business of a managing agent or secretjry and treasurer
“of a compeny” shall be omitted;

(it) in clause (d), after the word “company,”, the
~words “co-operative society,” shell be ingerted;

“central co-operative bank”, ‘“co-opera-

Actto
override
bye-laws.
ete.

:
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(#1%) in olause (m), after the word ‘“company”, the
words “or coloperative society” shall be inserted;

(f) for section\7, the following section shall be substi-
tuted, namely:—

Use of “7. (1) No co-
word , operative bank shgll use as part of its name any of the
“bank”, | words “bank”, “banker” or “banking” and no co-opera-
O‘fﬁg:‘:;_' . tive society shall chrry on the business of banking in
ing”. India unless it uses\as part of its name at least one of

such words.
(2) Nothing in this section shall apply to—
(@) a primary credit society, or

(b) a co-operafive society formed for the pre-
tection of the mutual interests of co-operative banks
or co-operative land mortgage banks.’;

(g) section 10 shall be gmitted;

(h) for section 11, the following section shall be substi- l‘
tuted. namely:—

Require- ‘11. (I) Notwithstanding any law relating to co-
. ment.as to operative societies for the\time being in force, no co- 1,
minimum operative bank shall commence or carry on the business ‘
paid-up of banking in India unless \the aggregate value of its |
capital and . . . . : !

reserves. paid-up capital and reserves\is not less than one Ilakh

) of rupees:
Provided that nothing in this sub-section shall
apply to— :
L , (@) eny such bank wlich is carrying on such

business at the commencemeént of the Banking Laws i
(Application to Co-operative Societies) Act, 1965, '.
for a period of three years\from such commence- ' ﬁ‘
ment; or ; ‘

i
i
{
)
ot
<
{
i

(b) to a primary credit sbciety which becomes
a primary co-operative bank after such commence-
ment, for a period of two years from the date it
so becomes @ primary co-operative bank or for such
further period not exeeeding onhe year as the Re-
serve Bank, having regard to the interests of the
depositors of the primary co-opdrative bank, may
think fit in. any particular case to|allow.
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(2) For the purposes of this section, “value” means
‘the real or exchangeable value and not the nominal
value which may be shown in the books of the co-ope-
rative bank congcerned.

(3) If any dispute arises in computing the aggre-
gate value of thg paid-up capital and reserves of any
such co-operative bank, a determination thereof hy the
Reserve Bank shall be final for the purposes of this
section.’; \

(i) sections 12, 12A,\13 and 15 to 17 shall be omitted;

(j) for section 18, the following section shall he substi-
~ tuted, namely:—

operative bank for the\time being included in the
Seeond: Schedule- ta the, Reserve Bank of India Act,
1934, shall maintain in Thdia, by way of cash reserve
with itself or in current \account opened with the Re-
serve:.Bank or the State Bank of India or the State co-
operative bank of thie State\concerned or with any other
bank notified' by the Central Government in this behalf
or, in the case of a primary -‘to-operative bank, with the
central co-operative bank of\ the district concerned or
- partly in cash with itself and partly in such account
or accounts, a sum equivalent to at least three per cent.
of the total of its time and demand liabilities in India,
and shall submit to the Reserye Bank before the 15th
day of every month a veturn showing the amount so
held on: Friday of each week of the preceding month
with. particulars of its time andl demand liabilities in
India on each such Friday, or, if any such Friday is a

public holiday under the Negotiable Instruments Act.

1881, at the close of business on the preceding working
day. '

‘18. Every co—operai\ge bank, not being a State co-

Explanation.—In -this section a2 d section 24, “liabi-
lities in India” shall not include,— \

(a) the, paid-up capital or the reserves or any
credit balance in the profit and \loss account of the
co-operative bank; '

(b) any advance taken from, a State Govern-
ment, the Reserve Bank, the \State Bank of
India, the Industrial Develooent Bank of

Cash
reserve.
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the Agricultural Refinance Corporation or

of section 42 of the Reserve Bank of India Act, 1934, ;;ko; 1034,

also any kdvance taken by it from the State co-
operative bank of the State concerned and any
deposit of n\oney with it representing the reserve
fund or any ‘part thereof required to be maintained
with it by aﬁ\j{) other co-operative society within
the area of its ‘pperation;

(d) in the tase of a primary co-operative bank,
also any advancg taken by it from the State co-

operative bank of the State concerned or the cen-
tral co-operative }iz;nk of the district concerned.’;

-~ (k) for section 19, the ¥following section shall be substi-

kY

tuted, namely:-- \ \
Restric- - “19. No co-operative ‘bank shall hold shares iri any |
tion on other co-operative society\, except to such.extent and
ggﬁzgm subject to such conditions '\as the Reserve Bank may i
other co- -+ specify in that behalf: -

rative ) .
igzieties. : Provided that nothing d\ontained in this sectjon
' shall apply to— -\

(i) shares acquired thrpugh funds provided by
the State Government for that purpose;

|
l
{(i1) in the case of a cen‘l'\ral co-operative bank, L '(
the holding of shares in the State co-operative bank \
to which it is affiliated; ]
(ii1) in the case of a pgmar co-operative bank, = ;
the holding of shares in the ntral- co-operative |
ank to which it is affiliated or in the State co-opera-
tive bank of the State in which it \\s registered:
z
Provided further that where any\ hares are held
by a co-operative bank in contravention\ of this section
at the commencement of the Banking Tlaws (Applica-
tion to Co-operative Societics) Act, 1965, \the co-opera-
tive bank shall without delay report the tnatter to the
Reserve Bank and shall, notwithstanding ahything con- -
tained in this section, be entitled to hold the shares for

°
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such perigd and on such conditions as the Reserve Bank
may specify.”;

(1) in section 20, in sub-section (1),—

(i) the wyrds and ﬁgures “Notwithstanding any-
thing to the contrary contained in section 77 of the
A1d10§6 ' Companies Act, (956,” shall be omitted;

(i1) for the pryviso, the following proviso shall be
substituted, namely’—

“Provided that nothing in clause (b) shall
apply to the ghant of unsecured loans or ad-

a co-operative bank-—

(%) against bills for supplies or services
made or rendéred to Government or bills
“of exchange aafng out of bona fide com-
mercial or trade\transactions, or

A(ii) in respedt whereof trust-receipts
are furnished to the co-operative bank;

(b) made by a primary ce-operative bank
to any of its directors within such limits and
on such terms and conditions as may be approv-
ed by the Reserve Bank in this behalf.”;

(m) in section 204, in sub-section Y{I), the words and
figures “Notwithstanding anything to the tontrery contained
i 0f 1958, in section 293 of the Companies Act, 1956,% shall be omitted;

(n) in section 21, in sub-section (2), i
(d), for the words ‘“any one compan
ciation of persons.of individual”, the words *
shall be substituted;

clauses (¢) and
, firm, asso-
ny one party”

(0) in section 22,— \

(1) for sub-sections (1) and (2), the ffl\l\lowing stib-
sections shall be substituted, namely: —

“(1) Save as hereinafter provided, n co-opéra—
tive society shall carry on banking business in India
unless— -

‘ \
(a) it is a primary credit society, or
{18 Law-—37 |




290 Banking Laws (Application to Co-operative Societies) [act 23

(b), it is a co-operative bank and holds a
licence Yssued in that behalf by the Reserve
Bank, sukject to such conditions, if any, as the
Reserve Bank may deem fit to impose:

™)

Provided thet nothing in this sub-section shall
apply to a co-operative society, not being a primary
credit society or\a co-operative bank carrying on
banking business \at the commencement of the
Banking Laws (Application to Co-operative Socie-
ties) Act, 1965, for & period of one year from such
commencement. : \

(2) Every co-oper\afcive society carrying on
business as a co-operative bank at the commence-
“ment of the Banking Liws (Application to Co-
operative Societies) Act,\ 1965, shall before the
expiry of three months faom such commencement,
every primary credit society which becomes a pri-
mary co-operative bank after such commencement
shall before the expiry of three months from the
date on which it so becomes @ primary co-operative
bank and every co-oxperative-\s-o«ciety other than a
primary credit society shall \before commencing
banking business in India, a,pﬂly in writing {o the
Reserve Bank for a licence under this section:

Y

Provided that nothing in élause (b) of sub-
section (1) shell be deemed to ]gigrohibit a co-opera-
tive society carrying on business\as a co-operative
bank at the commencement of the Banking Laws
{Application to Co-operative Soci%ties) Act, 1965,
and a primary credit society which becomes a
primary co-operative bank after such commence- -
ment, from carrying on banking business until it is
granted a licence in pursuance of this seetion or is
by notice in writing informed by the \Reserve Bank 1
that a licence canncot be granted to it)’:

bl

(i) in sub-section (3), clause (c) shall\be omitted:

(p) in section 23, for sub-section (I). the\ following
sub-section shall be substituted, namely: — ’

“(1) Without obtaining the prior permissipn of the

Reserve Bank, no co-operative bank shall open a new
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place of business or change otherwise than within the
same city, towh or village, the location of an existing
place of busineds:

Provideg that nothing in this sub-section shall
apply to—

(a) the opening for a period not exceeding one
month of a telnporary place of business within a
city, town or village or the environs thereof within
which the co-opgrative bank already has a place of
business, for the purpose of affording banking
facilities to the pﬁblic on the occasion of an exhibi-
-tion, a conference\or a mela or any other like
occasion; \\ ‘
(b) the opening, of branches by a central co-
_ operative bank withiﬁ\the area of its operation.”;
() in section 24,—

(i) in sub-section (1),\)1e words “After the expiry
of two years from the commencement of this Act”
shall be omitted;

(i) for sub-sections (2) \and (24), the following
sub-sections shall be substituted, namely:—

“(2) In computing the amount for the purposes
of sub-section (I),— \

co-operative bank in currént account with the
Reserve Bank or the State Bank of India or
with any other bank which\may be notified in
this behalf by the Central Government, includ-
ing in the case of a State co-operative bank, the
balance required under section\42 of the Reserve
Bank of India Act, 1934, to he so maintained,

(@) any balances ma\\%tained in India by a

{b) any balances maintained by a central
co-operative bank with the State co-operative
bank of the State concerned, amil

(c) any balances maintained \)y a primary
co-operative bank with the central\ co-operative
- bank of the district concerneg or with the State
co-operative bank of the State concgrned,

shall be deemed to be cash maintained in India.

(24) (a) Notwithstanding anything contained
in sub-section (I) or in sub-section (2), after the
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expiry of\ two years from the commencement of
the Banking Laws (Application to Co-operative
Societies) Act, 1965, or of such further period not
exceeding ole year as the Reserve Bank, having
regard to th& interests of the co-operative hank
concerned, may think fit in any particular case to
allow,— \

@) a St\eite co-operative bank, in addition
to the average\daily balance which it is, or may
- be, required to\. aintain under section 42 of the
Reserve Bank India Act, 1934, and 2 of 1984.

(it) every ofher co-operative bank, in
addition to the cash reserve which it is required
to maintain under4\s\ectio~n 18,

shall maintain in India 1\“ cash, gold or unencum-
bered approved securities,\ wvalued at a price not
exceeding the current m\a\mket price, an amount
which shall not at the close, of business on any day
be less than twenty-five per ‘cent. of the total of its -

demand and time liabilities in'\..\ India;

(b) in computing the amépnt for the purposes
of clause (a),— \

(i) any cash or balantes maintained in |
India by a co-operative Ibank,\‘xother than a State
co-operative bank, with itself or in current
account with the Reserve Ba or the State
Bank of India or the State coioperative bank
of the State concerned or with any other
bank which may he notified in ‘this behalf by
the Central Government and, in ‘§he case of a
primary co-operative bank, also any balances
maintained with the central co-opgrative bank
of the district concerned, in excess of the aggre-
gate of the cash or balance or both \gequired to
be maintained under section 18, and

(it) any balance maintained by a\State co- k
operative bank with the Reserve Bank i{n excess

of the balance required to be maintained by it
under section 42 of the Reserve Bank ¢f India
Act, 1934, and any balances maintained\by a
State co-operative bank with the State\Bank
of India or with any other bank which\ may
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be notified in this behalf by the Central Govern-
ment,

shall be deemed to be cash maintained in India.”;
() section 25 shall be omitted;
(s) for sections 29 and 30, the following section shall

be substituted, namely:

- “29. (I) At the\expiration of each year ending with
the 30th day of June,\every co-operative bank, in respect
of all business transacted by it, shall prepare with
reference to that year\a balance-sheet and profit and
loss account as on the lgst working day of the year in

Accounty
and
balance..-
sheet.

the Forms set out in)\ the Third Schedule or as -

near thereto as circumstai’i\ces admit.

(2) The balance-sheet\and profit and loss account
shall be signed by the mangager or the principal officer
of the bank and where there\are more than three direc-

- tors of the bank, by at leag
or where there are not more
all the directors.

three of those directors,
\than three directors, by

(3) The Central Governmelxt after giving not less
than three months’ notice of its }ptentlon so to do by a
notification in the Official Gazette, may from time to
time by a like notification amﬁ%ld the Forms set
out in the Third Schedule.”;

~ (t) in section 31, for the words “W}ichhin three months”
and “of three months”, the words “withip six months” and
“of six months” shall respectively be substituted,;
 (u) sections 32 to 34 shall be omitted;
(v) in section 34A, sub-section (3) shail be omitted;
(w) in section 35—

(1) in sub-section (1),—

(a) for the words and figures “sgctmn 235 of
the Companies Act, 1956”; the words “any law relat-
ing to co-operative societies for the time being in
force” shall be substituted;

(b) the following proviso shall be ynserted at
the end, namely:—

“Provided that the Reserve Bank may, if
it considers necessary or expedient so\ to do,
cause an inspection to be made of a primary co-
operative bank under this sub-section by‘\one or
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re officers of a State co-operative bank in
State in  which such primary co-
openative bank carries on business.”;

(i1) in sup-section (4), clause (b) shall be omitted;
(ii1) the Bxplanation shall be omitted;

(x) in section 854, in sub-gsection (1), in clause (c),
for the words “any banking company”, the words “the bank-
ing business of any co-operative bank” shall be substituted;

(y) section 35B shall be omitted;

(2) in section 36, m sub-section (1), clauses (b) and
(d) shall be omitted;

(za) in seetion 36-A,—\5q

(i) for sub-section (1), the £ollolwin‘gl sub-section
shall be substituted, njmely:—

“(1) The provisions of section 11, section 18
and section 24 shall not apply to a co-operative
bank which has been\refused a licence under seec-
tion 22 or whose ligence has been cancelled
under that section or which is or has been prohibit-
ed or precluded from agcepting deposits by virtue
of any order made und&r this Act or of any
alteration made in its bye-laws.”;

(i) after sub-section (2),

e foilowing sub-section
shal] be inserted, namely: —

“(3) Subject to the provisions of sub-sections

(1) and (2), a co-operative society carrying on busi-

ness as a primary co-operative \ bank at the com-
mencement of the Banking Lawy (Application to
Co-operative Societies) Act, 1965,\or a co-operative

society which becomes a primary ep-operative bank
after such commencement. shall, ‘notwithstanding

that it does not at any time thereafter satisfy the
requirements of the definition of prirkary co-opera- |
tive bank in clause (cce) of section 5, continue o be ,
a primary co-operative bank within the\meaning of
this Act, and may, with the approval of the Reserve

Bank and subject to such termg and conditions as
the Reserve Bank may specify in that behilf, conti-

nue to carry on the business of banking.”;
(zb) Part ITA, Part III, except sub-sections
and (3) of section 45, and Part ITTA except section 45
be omitted; ‘

D, ()
shall
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(zc) in\section 46, in clause (a) of the Explanation, after
the words Y‘includes a”, the words “co-operative society,”

“Provided that nothing contained in this section

ther co-operative society accepting
such deposits ab, the commencement of the Banking
Laws (Application to Co-operative Societies) Act,
1965, for a period\of one year from the date of such
commencement; and

(c) any savingy bank scheme run by the Gov-
ernment.”;

Y
(2g) sections 49B and 496\sha11 be omitted:

(zh) in section 50, the figutes and letters “10, 124, 16,”,
“35B,” and “43A” shall be omittgd;.

(2i) section 51 shall be omitted; o i

{zj) in section 52— N

(1) in sub-section (2), the \»owds, figures and letter
“and the form in which the official liquidator may file
lists of debtors to the Court havihg jurisdiction under
Part ITI or Part IITA and the particulars which such
lists may contain” shall be omitted;

(it) sub-section (4) shall be omitted;

(zk) for section 55 and the First Schedyle, the following
section shall be substituted, namely:— \

“55. (1) The Bankers’ Books Evidence Act, 1891
‘shall apply in relation to a co-operative bank as it applies
in relation to a bank as defined in section 2\of that Act,

(2) The Banking Companies (Legal P} ctitioners’
Clients’ Accounts) Act, 1949 shall apply in relgtion to a
co-operative bank as it applies in relation to a\banking
company as defined in section 2 of that Act.”;

Act 18 of
1891 and
Act 46 of
1949 to
apply in
relation
to cu-

operative
banks,




A2t} for the Third Schedule and the Fourth Schedule the following Schedule shall be substituted, namely:—
‘“THE THIRD SCHEDULE

(See section 20)
FORM A

FORM OF BALANCE-SHEET

CAPITAL AND LIAELI\'\I‘IES

PROPERTY AND ASSETS

s — S
™ Rs. P Rs. P Rs. P. Rs. P.
1. CAPITAL : 1. CasH1
&) Authorised Capital N In hand and with Reserve Bank, State Bank of
...... Shares of Rs......,cach N India, State co-operative bank and
«-...Sharesof Rs. ...... each ~. " central co-operative bank . .
P teaeteiiasiereatntaraans \.\\' ‘
«(#) Subscribed Capital \\ 2. BALANCES WITH OTHER BANKS :
...... Shares of Rs.......each z) Current deposits
..... .Shares of Rs.......each (u avings bank deposits
e r e eser i etanean,. (112) nggd deposits
«(##1) Amount called up 3. MONEY AT czu\r. AND SHORT NOTICE
.
On....Shares at Rs....... cach less calls 4. INVESTMENTS : \.\
unpald . . . . ~ .
On...... Shares at Rs....... each less calls (#) In Central and State }:‘vov\emment securities
unpaid . . . . . . (at book value). . S - . .
. ‘\
+Of (#7) above, held by Face value Rs. . . S
{a) Individuals . . Market value Rs, . . . ‘\«;\ -
(6) Co-operative institutions . (#) Other Trustee securities .
{¢) State Government (%) Shares in co-operative mstltutlons othcr t.hhn
' in item (5) below . . . . \\
N
™~
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2. RESERVE FUND AND OTHER RESERVES :

() Statutory R&we
(i) Agricultural (Credit Stablhzanon Fund)
(i) Building Fund . .
(tv) Dividend Equalization
(v) Special Bad Debts Reserve
(vt) Bad and Doubtful Debts Rese .
(vii) Investment Depreciation Reserve ™ .
(vitr) Other Funds and Reserves (to be spea‘ﬁcg)

8C—MmB] gIT

\\\ —
) \‘.\\
3. PRINCIPAL/SUBSIDIARY STATE PARTNERSHIP .
FuND ACCOUNT : Y
. ~
For share capital of : . S

(z) Central co-operative banks . .
(#) Primary agrlculmral credit societies .
(21r) Other societies . . . .

4. DEPOSITS AND OTHER ACCOUNTS :

(9) Fixed deposits* , . . .

(@) Individualg** . .
(8) Central co-gperative banks .
(©) Other sociceties . . .
(#i) Savings Bank Deposits . . .
(a) Individualsss . . . .

() Central co-operative banks .
(¢)- Other societies . . .

(s#) Current deposits . . .

(a) Individuals®* .
(3) Centralco-operative banks .
(¢) Other societies . . .

(iv) Money at call and short notice . .

(i) Other investmeats (to be specified)

5+ INVESTMENTS OUT OF THE PRINCIPAL/SUBSIDIARY
STATB PARTNERSHIP Funp :

In shares of :
(x) Central co-operative banks

{#) Primary agricultural credit societies
(zu) Other societies . . . .

6. ADVAN‘CEST

() Short-term loans, cash credits, overdrafts and
bills discounted . . . . .

\\\Of which secured against :

“~_ (@) Government and otherappro-
‘ ved securities
Other tangible securities @

~,

Of the advances, amount kmluc .

Consijdcmd bad and doubtful of recov- ~

cry . . - . .
(#) Medium-term loans \
- Of which secured againsts \

() Government and other approved securities \
(6) Other tangible securitics@
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'.A_‘.AL?ITA..L.AND_»LIABILITL‘IE,S" |

PROPERTY AND ASSETS

\\

5. BoRRomes’r\ . \
\‘
...

(1) From the Reserve ‘Bagk
Centralco-operative Bﬁnk

IndlalStafe/

\'\ .

(@) Short-term loans, cash cre k\and
‘overdrafts” o

Of which secux:_qd ,gigginst: . . \

(A) Government and cther

approved securities
(B) Other tangible securi-
ties@ . . .

{9) Medium-term loans of which .
securecr agalnst

{A) Governmentand other
approved securities »

{B) Other tangible securi-
tiesi@ . . .
(¢} Lopg-terma loans
Q1 which secured against ¢
(&) Government and otber
approved  securities

(B) Other tangible securi-
ties@ o . .

Rs. P. Rs. P. Rs. P.

Of the advances, amount due from
mdw:duals B . .

Of the "a"dvances, amdunt_ ov_t;_rdue :

Considered bad and doubtful of
recovery . o e

(i#) Long-term loans

RN Of which secured against ;

(@) -Government and other ap-
proved securities

() Othertangible securities@ .

advances, amount due from

indiddusls o R . .

amount overdue

Consideted bad an
recovery .

7. INTEREST RECEIVABLE

Of which overdue

(sarga1008 2arpDddo-0) 071 uoybaddy) smnq Buispung 862
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~N
AN

~.

N
{#f) From the State Bank o India

{a) Short-zerm loans, cash\c&edits and

overdrafts .
Of which secured against :
(A) Government and other
approved securities .
(B) Other tangible securi-
!:ies@ - - s

() Medium-term loans

Of which secured against :
(A) Government and other
approved securities .
(B) Other tangible securi.
tiez@® :

(¢) Long-term loans .
of which secured against .

kA) Covernment and other
approved securities .

®B). Othertanglble securi-
tlcs@ o L win l+aw

(#4%) Prem the State Government
(a) ‘Short-term loans ‘
Of which secired against:
(A). . Government and other
*‘approved securities .
(B) Other tangible secu-

R R  t# (= . . .

Considered bad and doubtml of

recovery . e e .

8. BILLS RECEIVABLE BEING BILLS FOR COLLEC-

TION AS per contra . . ..

9. BRANCH ADJUSTMENTS - . . f .

10. PREMISES LPESS DEPRECIATION .

IILQ!RNITURE AND FISTURES LESS DEPRECIATION . ———— ——— e
.. .
12. OTHER ASSETs (to be specified) . .  —— e
AN

AN

~,

I 3-4NON'BANKDIG ASSETS ACQUIRED IN SATISFACTION

OF CLAIMSs (stating mode-of valuation) . .

14. PROFIT AND Loss e . SN .
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CAPITAL AND LIABILITIES - PROPERTY AND ASSETS

Rs. P. Rs. P.

(3) Medium-term loans

(¢) Long-term loans '
Of which secured against : \

(A) Government and other o
approved securities . : ™

(B) Other tangible secu- \
rites@ . . . S

(fv) Loans from other sources (source and
security to be specified) . . . | —

% BILLS FOR COLLECTION BEING BILLS RECEIV- .

ABLE AS per conmtra - . . . . ———
7. BRANCH ADJUSTMENTS . . . . — \
8

. OVERDUE INTEREST RESERVE . . —— ™~

9. INTEREST PAYABLE e e ———— ‘ \

10. OTHER LIABILITIES ' ~

(2 Bills payable . . . .
(#7) Unclaimed dividends . . .

Rs.

P.

Rs.
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11. Other expenditure N

12. Balance of prefit Lo N

ToTaL . o ToTaL . .

~. .

Geueral Instructions —The corresponding figures Ct\c>\ he nearest rupee, if so desired) for the year immediately preceding the year to which
the profit and loss account relatedshould be shown in separate columns.”
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